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mb-section (3) of section 40 of the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, making 
certain further amendments to the 
Displaced Persons (Compensation and 
Rehabilitation) Rules. 1955:-

(i) G.s.R. No. 1454 dated the 9th 
December, 1961. 

(li) G.S.R. No. 1480 dated the 16th 
December, 1961. 

(iii) G.s.R. No. 1538 dated the 
30th December, 1961. 

(iv) G.S.R. No. 96 dated the 20th 
January, 1962. 

[Placed in Library. See No. LT-
3550/62] 

U'S! hrs. 

OP!N[ONS ON BILL 

SIDi Snbbiah Ambalam (Rama-
JIIlthapuram): Sir, I beg to lay on 
the Table Paper Nos. I and I1 to the 
Bill further to amend the IDndu Suc-
eession Act, 1956 which was circulated 
for the purpose of eliciting opionion 
thereon by the direction of the House 
on the 22n.d April, 1961. 

lZ.IZ! hrs. 

ESTIMATES COMMITTEE 
HUNDRED AND FIrrY-sEVENTH REPORT 
8IIri Dasappa (Bangalore): Sir. I 

bet to present the Hundred and Fifty-
eventh Report of the Estimates Com-

mittee on the Ministry of Commerce 
aDd Industry-National News print 
and Paper Mills Limited (Reports and 
Acceunts). 

lZ.IZlbrs. 
PUBLIC ACCOUNTS COMMITTEE 

FORTY-FIBST REPORT 

SIIri C. R. Pattalthi Raman (Kum-
OIilkonam): Sir, I beg to present the 

Forty-first Report of the Public Ac-
counts Committee on the Excesses 
over Voted Grants and Charged Ap-
propriations disclosed in the Appro-
priation Accounts (Civil), 1959-60. 

12.32i hrs. 
RESIGNATION OF MEMBERS 

Mr. Speaker: I have to inform the 
House that Sarvashri R. S. Arumugam, 
K. R. Sambandam and Resham La1 
Jangde have resigned their seats in 
Lok Sabha with effect from the 17th 
March, 1962. 

lU3 hrs. 

BUSINESS ADVISORY COMMl'I'I'.l!!B 

SIXTY-NINTH REPORT 

Shri Bane (Buldana): Sir, I beg 
to move: 

"That this House agrees with 
the Sixty-ninth Report of the 
Business Advisory Committee 
presented to the House on the 16th 
March, 1962." 

Mr. Speaker: The question is: 

''That this House agrees with the 
Sixty-ninth Report of the Business 
Advisory Committee presented to 
the House on the 16th March, 
1962." 

The motion was adopted. 

;:
3A hrs. 

MOTION ON ADDRESS BY THE 
PRESIDENT-contd. 

Mr. Speaker: The House will now 
take up further consideration of the. 
following motion moved by Dr. Sus-
hila Naya on the 15th March, 1')62, 
namely:-

"That an Address be presented 
to the President in the following 
terms:-
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'That the Members of the Lok 
Sabha assembled in this Session 
are deeply grea teful to the Presi-
dent for the Address which he has 
been pleased tr. deliver to both 
the Houses of Parliarr.ent assem-
bled togetner on the 12th March, 
1962' n. 

.and the amendments moved thereon. 

I may inform the House that out of 
1 hour and 45 minutes now left the 
hon. Prime Minister may take an 
hour and 45 minutes will be at the 
disposal of hon. Members to speake. I 
will call UPOn the hon. Prime Minister 
at 3 o'clock. After hon. Members have 
spoken for 45 minutes, that is, at 1·15 
P.M., the house will take up the Sup-
plementary Demands for Grants. 

Shri P. K. Deo was in possession of 
the House. He may continue his 
speech. 

Shri P. K. Deo (Kalahandi): Mr . 
.speaker, Sir, the other day I was deal-
ing with the question of expenses in 
connection with the elections. Coming 
to the other aspect of the elections I 
would like the House to consider the 
various malpractices that have been 
resorted to in the last elections as 
also .the manner in which voters were 
tempted. I would say the voters were 
bribed with cash and promises and 
donations to the various clubs, recrea-
tion centres, schools and temples. 

Due to the way official pressure used 
to further the electoral ends of the 
party in power I would say the 
entire election has proved to be a big 
scandal. 

12.35 brs. 

ISHRI MULCHAND DUBE in the Chair] 

It was a regular feature m my 
constituency that purchasing agents, 
merchants, licencees and permit and 
quota holders had been moving freely 
and in " rna£t franHc way with bags 
of cash in order to purchase votes. 
The gearing up of the administrative 
maChinery to ensure the election 
successes of the party in power would 
be manifest from the following facts. 

In my constituency Block Deve~ 
ment Officers organised block exhibi-
tion meetings where Congress candi-
da :es and Ministers could go and add-
ress the public. Many ionstances haft 
come to my notice where P.W.D 
officers, civil supplies officers and 
forest officers were most shamelessly. 
asked to procure jeeps and cash from 
their contractors for the election pur-
poses of the party in power. 

The conjunction of the eig'ht planets 
was a blessing in disguise for the party 
in power. As you know, in every 
village yagnyas were performed. 
Milnisters and Congress candidates 
who could hardly draw 200 men far 
their public meetings took advantage 
of the gatherings in yagnyashalas and 
approach the voters. The made SlID)-

ptuous donations to the various yag-
·nya committees and made the voters 
vow to vote for the Congress Party 
candidates. 

Where persuasion and temptatiOD 
failed a threat was held out for start-
ing prosecutions against encroach-
ments under various pretexts, for the 
forfeiture of various forest rights and 
for harassment by sales-tax and com-
mercial tax officers. Last of all ... 
the threat that no development work 
would be taken up if they did DOt 
vote for the Congress. Particularly 
in my State where the Congress Party 
has been saddled in power till 196'1 
they could fully utilise that position 
and could go to that extEnt of can-
vassing. 

We learnt of instances where liquor 
had been distributed to purchMe 
votes. 

Shri Ty~ (Debra Dun): You 
must be talking of your personal ex-
perience. 

Shri P. K. Deo: No, it was thIe 
Congress candidate who did it. We 
also learnt of iIIlstances where glllJllDli;.. 
ous film stars were engaged for CUl-
vassing for the Congress candidates. 
In some cases personalities with sex 
appeals and pin-up girls were used 
for procuring votes . 
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SUi TyagI: Nobody can commit the 
folly of giving drinks to voters 
because they would commit mis,akes 
when they are drunk li'nd might mark 
the ballot paper wrongly. 

.Shri P. K. Deo: It was given after-
wards. 

The booths and the polling stations 
where the Congress was defeat 
ed in the ]IIlid-term elec.ions were 
chimged most arbitrarily against the 
protests of the opposition parties. Last 

but not the least the noting down of 
the number of the ballot paper against 
the voter's name in the working copy 
at the electoral roll in the booth by 
the Presiding Officer did not keep 
the entire voting system a secret; 
rather it provided an opportunity to 
the party in power to threaten the 
v.aJ.ers with victimisation in future. 

AlI these tactics resorted to by the 
party in power created utter confu-
s101LL and chaos in the minds of the 
electors and they could not exercise 
their discretion freely. They had to 
exercise their voting power under 
duress. There was confusion bet-
ween the National Flag and the 
Congre-ss flag. There was confusion 
betwee:~ the Congress Party of today 
lind :lI.lahatma Gandhi's Congress 
Party. There was confusion between 
the Congress as a political party and 
ibe Congress as the Government. Some 
time back a new theory was expound-
ed on the floor of the Orissa Legisla-
tive Assembly by the Chief Minister 
at Orissa that the Party and the Gov-
ernment are one and identical. Such 
utterances are often heard in commu-
Dist countries where the party and the 
Government are equated together. 
But in a democratic set-up as in this 
country to say that the party and the 
Government are just one and identical 
~ not look nice. 

Last of all comes the jugglery of 
'CIIIlnting. Shri D,andekar, a Swatan-
fraandidate who won by 1,500 
votes in the ftrst counting had to lose 
by 500 votes in the recount. In the 
neigJJ.bouring constituency 8hri Vaj-

payee's, a Jan Sangh candidate, result 
did not change in spite of a recount. 
We have seen that in all cases of re-
count it was an advantage to the rul-
ing party. 

Shri Tyagi.: How? The count is a 
mathematical process of addition; there 
cannot be any change in it. 

Shri P. K. Deo: That is what has 
happened. 

Just prior to the general election 
a National Integration Conference was 
held under the auspices of the Prime 
Minister in Delhi and most of the 
leaders of the oppositIon parties were 
invited to participate in it. That Con-
ference, while stressing that "politi-
cal power at any level should not be 
used for furthering personal interests 
of members of one's own party or to 
harm the interests of members of 
other parties" suggested that represen-
tatives of various parties at the State 
and national level should continue to 
endeavour to develop a code of con-
duct and to evolve a machinery of 
mutual conciliation and consultation. 
Though every effort was made in most 
of the States towards this end, I am 
sorry to remark that no initiative was 
taken in my State by the party in 
power, in spite of the suggestion of the 
Election Conunission. 

In my State most objectionable and 
most vulgar posters of very bad taste, 
depicting falsehood and intended to 
misrepresent and to create hatred 
against particular parties and indivi-
duals were displayed in large numbers 
in the mid-term election, and those 
posters were again repeated during 
this general election. I am so glad 
that the Prime Minister has instructed 
the Home Ministry to collect the 
various posters of the opposition par-
ties. I request that a similar instruc-
tion may be given to collect the ob-
jectionable posters, leaflets and pam-
phletes of the Congress Party in my 
State. That would prove file length 
and breadth of the falsehood and the 
depth of meanness and crudeness to 
which the party in power had stooped 
to in the general elections. 
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I would ,be failing in my duty if I 
did not express my regret at the in-
tolerance and allergy of our national 
le,aders towards the Indian press. If 
lndia is proud of anything today it is 
of India's free press. But I am very 
sorry that persons of the stature of 
the Prime lI4inister, the Defence Minis-
ter and the Home Minister went to the 
extent of accusing the press of being 
partial and of mIsrepresenting state-
ments. At the State level the party in 
power went to the extent of stopping 
various advertisements, and in my 
State the Chief Minister during the 
election period stopped the govern-
ment advertisements to the Ganatantra 
paper which is an opposition paper. 
In this wayan attempt has been made 
throughout to strangle public opinion 
and criticism and the free press of 
India. If such things continue, I am 
afraid God alone can save democracy 
in this country. Unless suitable 
methods are devised to check the 
various malpractices and to prevent 
the employment of official and mone-
tary pressure in the elections and for 
making better arrangements for sec-
recy, I am afraid that the entire elec-
tion would become a big hoax and it 
will be the death knell of democracy. 
The election of today, as it stands, is a 
mockery at the poverty, ignorance and 
illiteracy of the Indian people. 

Various complaints have been voic-
ed in this House and also outside 
against these malpractices, and it is 
high time that a high powered com-
mittee should be appointed to probe 
into these allegations. If there is 
sincerity behind the talk of national 
integration, if ,there is sincerity 
behind the prescription of a 
code of conduct and for democratic 
processes, I think the appointment of 
such a committee is overdue. It was 
decided in the National Integration 
Conference that political parties should 
not aggravate their existing differences 
and create tension between themselves 
on the ba.<tis of caste or community 
rather they should try to settle thei; 
differences by conciliatiOn and consul-
tation. The Conference suggested the 
appointment of a machinery for the 
quick examination anel. redreas of 

genuine cases of comp:aints. They may 
be of a linguistic nature. The Mysore-
Maharashtra border dispute has been 
hanging fire for so long. The B.h, 
Orissa border dispute regarding a tiny 
tract, namely Saraikeila and Khars-. 
w,an, has still remained unso! ved. In 
this CO'Ilnection I would like to quote 
a passage from The Times of India 
of yesterday where the Maharashtra 
Governor, Shri Sri Prakasa, in the 
course of the Governor's Address, has. 
mentioned that the recent elections in 
the Maharashtra-Mysore border areas 
have vindicated the stand of the 
Maharashtra Gonrnment on the 
border issue and that the Union Gov-
ernment would have to resolve the 
issue on the basis of "this verdict as 
a matter of highest pr.iority". 

It is a very good thing that the 
Government there have requested the 
Centra! Government to take notice of 
the election result and to devise means 
for the integration of the really Maha_ 
rashtra tracts which are still in 
My-sore. At the same time, if the ver-
diet of the election is of any conse-
quence, in the Saraikella and Khars-
wan area, on the very issue of integra-
tion with Orissa Members have been 
elected to the Bihar Legislative Assem-
bly from Saraikella as well as Khars-
wan, two M.L.A's. The Communist 
M.P. who has been eleded from Jam-
shedpur also fought his election on the 
main platform of integration of thes~ 
tracts in Orissa. I think Government 
will please take not of the desire of 
the people and act accordingly. 

In the end I would like to say thi&. 
If we scrutinise the election process. I 
feel that the future of democracy is 
very gloomy in this country. The 
Orissa Chief Minister exceeded all his 
previous limits of arrogance in S"lying 
on the floor of the Orissa Legislative 
Assembly that he is not going to give 
replies to the Members of the Swa-
tantra.Party and that he will crush 
them administratively. We have seen 
that in Burma overnight there was a 
military coup de'etat and all the Minis-
ters were taken behind the bars. W~ 
have also seen that in Pakistan II" 
military dictator is still going strong. 
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And in Nepal we have seen the practi-
cal burial of democracy. Ai; things 
proceed in this way I am afraid that a 
totalitarian dictatorship is raising its 
ugly head here too: in the name of 
socialism a totalitarian dictatorship 
has been growing in this country as 
it once did in Germany at the time of 
Hitler in the name of a national socia-
list party. We have to guard against 

.this. 

Shri Naushir Bharacha (East Khan-
desh: Mr. Chairman. 

Mr. Chairman: We are pressed for 
time. I would request the han. Mem-
bers to be as brief as possible. 

Shri Naushir Bharucha: shaH 
-abide by ,the suggestion. 

It is, perhaps, natural that, since the 
:general elections loomed large and for 
the next five years the destiny of the 
country has been, in a measure, demar-
cated, there should be more references 
to the method and manner in which 
the general elections were conducted. 
It is a matter of deep sorrow for us 
rather than resentment or frustration 
to find that in these general elections, 
not only the ruling party abused the 
administrative machinery, but the 
elections were far from fair and far 
from just to the opposition. -Re-
peatedly, the Treasury Benches have 

-acknowledged the fact that in parlia-
mentary democracy, the need for an 

-opposition was unquestionable. Yet, 
the Prime Minister, on one occasion, 
said, what can we do, if the people do 
not choose to vote for the opposition_ 
we cannot go out of the way to assist 
the opposition. The opposition Mem-
bers never asked for any favours from 
the ruling ~ty. All that they plead-
ed was that in parliamentary demo-
cracy, equal opportunities in the mat-
ter of election should be given to al\ 
parties. May I point out that, not-
withstanding the fact that the Prime 
Minister and other hon. Members of 
the Treasury Benches have been 
rightly exercised over the question of 
national and emotional integration, in 

-these elections ,almost in all the States, 

one could feel that the communal 
appeal had some sort of a charm for 
the voters ,and that avenue was ex-
ploited by the ruling party to the 
maximum? I will not say that the 
ruling party succeeded in all 
States. But, in a large number 
of areas, it was obvious that the 
communal appeal held away. I for one 
feel that if the Congress party had 
set an example by refraining from the 
communal appeal, even if it had lost 
50 seats, ultimately, it would have 
gained a great deal in national integ-
ration. It is a matter of regret that 
the ru1mg party saw to the number 
of seats won and did not see what tyPe 
of repercussion, this type of communal 
appeal would have in the long run. 

!Z.52 hrII. 

[MR. DEPt1TY-SPEAXER in the Chair] 

I regret to say that the administra-
tive machinery was used. The hon. 
Member who spoke before me gave 
various instances. May I give one 
perhaps out of many that occurred in 
my area as indeed, elseWhere? A 
contractor wanted to assist us and was 
working for us. Immediately after 
two or three days, we found that the 
Executive Engineer was set upon him 
and the Executive Engineer was told 
to see that that particular contractor 
worked for the Congress and not for 
me. There were numerous cases where 
we found that government vehicles 
were openly used for the purpose of 
Congress elections. Not only that. 
Months prior to the elections- in res-
pect of this particular allegation, I 
have got documentary evidence if any-
body wants to see--whenever a Min-
ister toured, a programme was sent 
out to all parties. In the programme, 
the Collector mentioned that a parti-
cular Minister would have discussions 
with the members of the Congress 
party. I fail to understand why public 
money and public machinery should be 
utilised for arranging discussions bet-
ween a Minister and Congress work-
ers in particular areas. Nobody can 
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deny this fact because, if necessary, 
documentary evidence of this can be 
produced. 

Apart from this, there was syste-
matic bribery and corruption from 
village to village, from cottage to 
cottage. In numerous areas where we 
went out, the question was, we are 
being promised Rs. 10, what are you 
going to pay. One could have under-
stood if here and there this type of 
question is asked. But, when one 
comes across scores and scores in vil-
lages and when one sees the trends of 
voting, one has no doubt whatever 
that bribery, unfortunately, did play 
a very large part in bringing about 
the result in the way that it. has done. 
In the Bombay State, the opposition 
was wiped out except to the extent of 
5 per cent or perhaps less. The soli-
tary figure was my hon. friend Shri 
Nath Pai. How can such a type of 
result be achieved, comparable to the 
result which Hitler achieved in Ger-
many and that too on a minority vot-
ing when the entire voting is taken 
into consideration? I think that if 
parliamentary democracy has to sur-
·vive and it has any meaning, the rul-
ing party will have to search its heart. 

The next point that I would like to 
·deal with is, throughout the electi01lI1 
·and, indeed, in the President's speech, 
much has been made about the Plan. 
.May I tell this House that all talk of 
the Second Plan having succeeded is 
completely untrue? The physical tar-
,gets in most cases have not been at-
tained. Take the example of self-
sufficiency in food. At the beginning 
of the Second Plan We were assured 
that India would be self-sufficient in 
"the matter of foodgrains by the end 
of the Second Plan. What happened 
at the end of the Second Plan? My 
hon. friend Shri S. K. Patil went to 
America and entered into a contract 
for the supply of 1 crore and 70 lakh 
tons of wheat and other foodgrains to 
this country. Where waS' self-s1!lffi-
ciency? How can we say that the 
Second Plan has succeeded if this 
'Country has to fto with the beggar's 

bowl and contract for 1 crore and 70 
1akh tons of foodgrains to this coun-
try? Even at the end of the Third 
Plan, there is no prospect of this coun-
try being self-sufficient. 

Take un-employment. Does anybody 
deny that at the end of the Second 
Plan, the number of un-employed is 
far greater than what it was at the 
beg~nning of the Second Plan? How 
can we say that, in the matter of the 
most important thing, namely the 
question of employment, the physical 
target has been fulfilled? Take the 
question of steel plants. Does any-
body seriously belieVe that all the 
steel plants have succeeded? What 
was the target at the beginning of the 
Second Plan? Was it not said that 
the three steel plants, each of them 
would produce 1 million tons of steel 
ingots? Notwithstanding the fact that 
the expenditure on these steel plants 
has been more than nearly twice, I 
ask what is the production today. In 
October or November, 1961, were we 
not told that the production capacity 
of all the steel plants was not even 35 
per cent today? How can then it be 
said that the steel plants haVe suc-
ceeded? The core of the Plan has fail-
ed and failed miserably. But, why is 
it that the Congress party got votes? 
I will tell you. In the 1:ourse of my 
election campaign, I visited nearly 
300 villages. I used to go to the 
Gram panchayat offices where big 
posters used to be put up. Industria-
lisation of the country, and the pic-
ture of the steel plants was shown. 
What does the poor villager under-
stand whether the steel plant is 
producing, after 5 years 35 per cen.t 
or 100 per cent? A villager does not 
understand this. J, therefore, main-
tain that the Second Plan·· has failed. 

Similarly, it has failed in the mat-
ter of electricity supply. After all, 
the boasting of the Congress party is 
that it is going in for socialism. Take 
the example of electricity generafion. 
It is true that power-houses have been 
set up. Who benefits by them? In the 
caSe of the Rihand power-house, it is 
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the Hindustan Aluminium Corporation 
of the Birlas which has entered into 
a contract for a bulk of its supply at 
a relat'vely small cost. It is not the 
villager who has got it for lift irriga-
tion or for agricultural purposes. It 
is not the POOr man who is getting 
electricity. Therefore, I ask this 
quest· on, do we mean taxation to con-
struct power-houses and generate 
more electricity for g:ving it to the 
multi-mil~ioners or for the benefit of 
the villagers. I challenge my hon. 
friends to say that in this matter, we 
have made any headway. Why is it 
that, even now, the targets which the 
M·nistry very wisely set up, namely, 
in the matter of lift irrigation electri-
city supply at the rate of 9 nP. per 
unit and in the matter of small-scale 
industr' es e'ectricity supply at the 
rate of 9 nP., are not fulfilled? I, 
therefore, submit that it is wrong to 
say that the Second Plan has succeed-
ed. 

13 Jus. 

NOW, we are coming to the Third 
Plan. What is the expenditure under 
the Third Plan? It is going 
to be round about Rs. 12,000 
crors. In the remote villages 
where I went for election campaign, 
I gave my electors an idea as to what 
this Rs. 12000 crores would mean. I 
said that if anybody attempted to 
count this Rs. 12,000 crores, counting 
at the rate of' Rs. 100 per minute, it 
would take 2300 years to count Rs. 
12,000 crores. That is the amount of 
taxation and the burdens that the peo-
ple will have ultimately to bear. I 
dare say that, apart from any election 
results, today, the public is not get-
ting an adequate return for the money 
that it has been paying. 

I do not know whether I can have 
two or three minutes to speak. 

Mr. Deputy-Speaker: I would thank 
him if he concludes now. 

Shri Naushir Bharucba: I shall not 
encroach upon the time of the House. 
Perhaps, I may get some opportunity 
to speak at the time of the discussion 
on the Budget. But I shall conclude 
by saying that irrespective of the elec-
t!on results, the fact remains that the 
Plans h9.ve failed. You may work 
miracles with the voting and the bal-
lot box, but the production will not 
go up by merely working such mira-
cles. I Would appeal sincerely to the 
Treasury Benches to consider what 
the people want ultimately; it is pro-
duction, and in that matter, they have 
most miserably failed. I hope that 
the ruling party win search its heart 
and conscience and find that there is 
a lot of place for improvement, and 
they wm pay attention to things that 
vitally matter to the public and not 
merely play with the ballot box and 
try to convince the world that they 
have done well. 
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Whatever seats the Congress got, it 
also got them through communalism,. 
because there the Akalis created such, 
a situ~tion that all Hindus voted for 
the Congress out of fear. And here 
we lost because there were no Sikhs 
to vote for us. So communaJ'sm had 
sway, and alI the parliamentary seats 
in the Hindi-speaking area were lost 
except a reserved seat and except a 
seat where Mohemmadans lived. We 
lost five contiguous parliamentary 
seats in the Hindi-speak:ng area be-
cause we had no Sikhs who out of 
fear were to vote for us. In the areas 
the Congress won, there were Hindus 
who, out of fear of Master Tara Singh. 
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voted for the Congress, and so they 
-got elect~d. So in Punjab, it was sole-
ly communalism which acted this way 
or that way. 
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DEMANDS· FOR SUPPLEMENTARY 
GRANTS (GENERAL). 1961-62 

Mr. DeptJ-8peaker: The House 
wilI now take Up discussion and vot-
ing on the Supplementary Demands 
for Grants in respect of the Budget 
(General) fOr 11161-62. 

Graftts (General) 
There are 17 cut mot;ons that 

have received notice of. but the 'M;;nt-
bers who haVe g:ven notice are not 
present here. 

DEMAND No. I-MINISTRY OF COM-
MERCE AND INDUSTRY 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum n·ot 
exceeding Rs. 2,40,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the ::":lr end-
ing the 31st day of M~rch. 1962. 
in res!>E!t't of 'Ministrr of Com-
mere .. and Industry'." 

DEMAND No. 9-DE"ENCE SERt'ICES, 
E"FECTIVE-ARMY 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 21.57.39,000 b()granl-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962. 
in respect of 'Defence Services, 
Effective--Army· ... 

DEMAND No. 12-DEFENCES. NON-
EFFECTIVE CHARGES 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum (lot 
exceeding Rs. 32.00,000 be grante4 
to the President to defray the 
charges which will come in course 
of payment during thl' year end-
ing the 31st day of March, 19~. 
in respect of 'Defences, Non-Effec-
tive Charges·." 

DEMAND No. 13-MINISTRY OF ED{;CA-
TlON 

Mr. Deputy-Speaker: Motion moved: 

"That a supP.t~ntary sum Itot 
exceedirig Rs. 1,82,000 be grant-
ed to the President to defray the 
charges which will come in courSe 
of payment during the year e"d-
ing the 31st day of March, 1962, 
in respect of 'Ministry of Educa-
tion'." 

* Moved with the recommendation uf the Preaident. 




